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BEFORE NATIONAL GREEN TRIBUNAL , NEW DELHi.

Objection Report file by the Applicant In Respect of compliance
report filed by the Additional District Magistrate ( City )
Ghaziabad. On behalf District Magistrate. Ghaziabad |

In

ORIGINAL APPLICAION No 10 Of 2020

IN THE MATTER OF :

Ved Prakash Aggarwal ... Applicant
V/S

Executive Engineer, Meerut Division Gang Nahar Meerut &
Others.

..... Opposite Party

Objection Report present by Applicant before Hon'ble

National Green tribunal , New , in respect of compliance

report which was present before Hon'ble Tribunal by the
Additional District Magistrate ( City ) Ghaziabad. which
was received by the Applicant on dt 19/05/2021 sought
it under section 6 ( 1) Right to information Act,2005 .

MOST RESPECTFULLY SHOWETH :
PRELIMINARY OBJECTIONS / SUBMISSIONS:
1. That the in compliance of Order dated 18.11.2020 passed by

Hon’ble Tribunal in O.A. No. 10/2020, on 21.11.2020, the
applicant managed to send the request letter by enclosing/
attaching the objection report presented before Hon’ble
Tribunal on 13.11.2020, copy of order dated 18.11.2020
passed by Hon’ble National Green Tribunal, New Delhi on

the official email id and through registered post to the District



Magistrate , Ghaziabad.| is being filed herewith and marked

as ANNEXURE NO0.1

. That for several months the petitioner did not receive any
reply to the above letter, then the petitioner sent a RTI
Application sought information Under Section 6 (1) Right to
Information act, 2005 dated 30/01/2021 through registered
post to the State Public Information Officer, District
Magistrate Ghaziabad in respect to the above letter which

areasunder ..............

" The applicant has sent/forwarded the objection by
enclosing with the Letter to the District Magistrate
,Ghaziabad through Registered Post and on his official
email id in compliance of Order dated 18.11.2020 passed
by Hon’ble National Green Tribunal, New Delhi at the
time of disposing the O.A. No. 10/2020 in the matter
titled Ved Prakash Aggarwal Vs. Executive Engineer,
Meerut & Others. In relation of above objection, it is to
be informed to the applicant in relation of action taken
with evidences by District Magistrate / Other concerned
officers. ™ | is being filed herewith and marked as

ANNEXURE NO0.2

. That on the condition of not receiving the information within

stipulated limitation period, the applicant presented First



Appeal Under Section 19 (1) of the RTI Act, 2005 to the first
Appellant Officer, District Magistrate Ghaziabad . |is being

filed herewith and marked as ANNEXURE NO.3

. That the when the applicant did not get any reply/ response
till next various months on behalf of District Magistrate ,
Ghaziabad, meantime, the applicant managed to send First
Reminder on 10.03.2021 through registered post and it was
requested to kindly comply immediately the order passed by
Hon’ble National Green Tribunal.New Delhi. | is being filed

herewith and marked as ANNEXURE NO0.4

. That the when the applicant did not get any reply/ response
after one month on behalf of District Magistrate , Ghaziabad,
meantime, the applicant managed to send nd2 Reminder
on 12.04.2021 on the official email id and through registered
post to the District Magistrate , Ghaziabad.to kindly comply
immediately the order passed by Hon’ble National Green
Tribunal. New. | is being filed herewith and marked as

ANNEXURE NO.5

. That on the condition of applicant not receiving any order
passed by the first Appellant Officer, District Magistrate
Ghaziabad .within stipulated limitation period, aggrieved
applicant the from both officers presented 2nd Appeal on
dt 10/05/2021 before hon'ble State Information Commission

u.p. At lucknow Under Section 19 (3) of the RTI Act, 2005 to



the first Appellant Officer, District Magistrate Ghaziabad . | is

being filed herewith and marked as ANNEXURE NO0.6

. That the information along with copy of compliance report
which was present before Hon ble National Green Tribunal ,
New Delhi by the additional District Magistrate , Ghaziabad (
City ) in compliance the order passed by the Hon'ble this
Tribunal on dt 18/11/2020 in OA 10/2020 received the
applicant from additional District Magistrate , Ghaziabad (
City ) on 19.05.2021 | is being filed herewith and marked as

ANNEXURE NO.7

. That the Compliance Report present before Hon’ble National
Green Tribunal , New Delhi by Additional District Magistrate ,
Ghaziabad ( City ) on behalf of District Magistrate |,
Ghaziabad , the same is false and incomplete report
prepared by Irrigation Department. The same report had also
been produced by Irrigation Department before Hon'ble
Tribunal on 17.09.2020 and against the same, the applicant
had presented his respective objection report before Hon’ble
Tribunal on 13.11.2020 and thereafter, on 18.11.2020, the
Hon’ble Tribunal had passed its Order.

. The District Magistrate, Ghaziabad did not comply of the
order dated 18.11.2020 passed by the Hon’ble National

Green Tribunal, New Delhi in O.A. No. 10/2020 as under....
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11.

" In view of above, we permit the applicant to put
forward the said objections to the District Magistrate,
Ghaziabad who may look into the same and take further
remedial action within one month. "~ | is being filed

herewith and marked as ANNEXURE NO.8

That the compliance report submitted by the Additional
District Magistrate ( City ) Ghaziabad , on behalf of the
District Magistrate , Ghaziabad, it are based on the
information given by the Officials of the Ghaziabad
Development Authority , Ghaziabad and Irrigation
department .

That on 10.12.2018, the wife of the applicant Smt , Anju
Aggarwal sought the information on the following 2 points by
presenting the application Under Section 6 (1) of Right to
Information Act, 2005 , from Public Information Officer,
Office of Executive Engineer, Meerut Division , ganga Nahar

Meerut. .... Sought the Information as under ........

1.1t is mentioned in the Letter No.
4447/MKGNM/Public Information dated 30.10.2018
received at the part of applicant that in
accordance of enquiry/ investigation report of
Assistant Engineer, the land at X both places of
Rajvaha Tikari is lying vacated. Kindly provide the
certified copy of enquiry / investigation report of

Assistant Engineer to the applicant.



12.

13.

14.

2. It is mentioned in the received Letter No.
4447/MKGNM/Public Information dated 30.10.2018 at
the part of applicant that it has been issued non-
objection certificate in relation of construction of
Puliya (small passing bridge). Kindly provide the
certified copy of above Non-Objection Certificate to
the applicant. | is being filed herewith and marked as

ANNEXURE NO0.9

That the names of main encroachers are firstly, Ghaziabad
Development Authority, Ghaziabad, who has constructed
road on the part of the land of Rajvaha .

That the Encroachment of the land of the tikri rajwaha taken
place supervision of officers of the irrigation department . it
will be like checking with the officers of the irrigation
department as if a thief made a watchman.

That the District magistrate, Ghaziabad has managed to
conduct the enquiry/ investigation through Irrigation
Department, whereas the Irrigation Department is
continuously saying since last four years that it is not
encroachment on the land of Tikri Rajwaha Irrigation
Department.and it starts to say after few days that Private
Builder in the name and style Landcraft Developers Pvt. Ltd.
has done encroachment on the land of Department and on
18.12.2018, it has been issued notice to it (Landcraft

Developers Pvt. Ltd.).
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That the Information received on 15/01/2019 from office of
the executive engineer meerut division ganga nahar, meerut

under right to information Act,2005 vide Iletter NO

148/HE =4/, dated 11-01-2019 as under ..........

It was managed to conduct the inspection of above
subject referred letter through Zile dar , Muradnagar.
The Zile Dar has informed through his report after
conducting the enquiry that in accordance of contention
of complainant namely Smt. Anju Aggarwal, the Builder
has declared useless to Rajvaha Tikri and on the same,
it has been declared the regions L.OG. P.P.G. CR.E.EN
in the map/drawing and in accordance of my personal
inspection of spot, it has not been planted any plant on
the above useless land. Rajvaha Tikari is lying useless
more than about 30 years in the situation of potholed
land. Colombia, Asia Pvt. Hospital has not done any
kind of encroachment on Rajvaha Tikari. The
complainant is demanding to change/amend rule- sub
rules of utility of land in relation of conserve the utility
of land of Rajvaha, which is concerned to the Office of
Mines and Minerals. It is also relevant to mention at this
stage that the case of transfer the useless land of
Villages Mahrauli and Bamheta to Ghaziabad

Development Authority is pending at State Level. The



16.

Private Hospital Colombia Asia has not encroached/
possessed illegally on the land of Rajvaha Tikri situated
in Village — Bamheta, due to this reason, it has not taken
any departmental action against both of them.
Therefore, the alleged allegations are false and
baseless. It is recommended to dismiss the complaint. |

is being filed herewith and marked as ANNEXURE N0.10

That on 24.11.2018, the wife of the applicant Smt , Anju
Aggarwal sought the information on the following one point
by presenting the application Under Section 6 (1) of Right to
Information Act, 2005 , from Public Information Officer,
Office of Executive Engineer, Meerut Division , ganga Nahar

Meerut.

" Details of sought information:- It is came to know by

the received letter no. 4723/MDGN/Public Information
dated 17.11.2018 that the District Officer, Muradnagar
concerned to Tikri Rajwahe, the District Officer is
required to provide the certified copy of the same to
the applicant and it is enclosed with this letter the
complete details of name and designation and mobile

number of District Officer, Muradnagar with this letter.

Provide the certified copy of presented report by

mentioned in the point no. 3 by Ziledar , Muradnagar.



The certified copy of remarks/ order on the original
record file by the concerned officer in the above case
is to be provided to the applicant and also provide the
complete details of name, designation and mobile
number of officer affixed/ put remarks/ order to the
applicant.”” | is being filed herewith and marked as

ANNEXURE NO0.12

17. That the Information received on 10/01/2019 from office of the

executive engineer meerut division ganga nahar, meerut under

right to information Act,2005 vide letter NO 007/+Ra31=#/ST=1_g=TI,

dated 02-01-2019 as under ..........

" Kindly take the reference of your above subjected letter,
through which, you sought to provide the information under
Right to Information Act — 2005. In the sequence of sought
information by you, the photocopies of received reports from
Assistant Engineer — IVth, Meerut Division, Gang Nahar,

Meerut is sent you by enclosing with this letter. ™
" Letter No. 897/Public Information Dated:24.12.2018

Subject:- Regarding to Provide the sought information to Smt.

Anju Aggarwal R/o C-16, Sector -3, Chiranjiv Vihar, District —

Ghaziabad under Right to Information Act — 2005
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Reference:- Your Letter Nos. 4910 dated 04.12.2018 and 5003

dated 11.12.2018, 5057 dated 17.12.2018 and 5059 dated

17.12.2018

EXECUTIVE ENGINEER, MEERUT DIVISION, GANGA NAHAR,

MEERUT

With reference of above referred subjected letter, there was
managed to conduct the investigation/ enquiry again through
District Officer, Muradnagar. On 13.12.2018, the District
Officer, Muradnagar conducted local investigation/ enquiry
and issued the notice in his own voice to remove/ vacate the
encroachment from the agricultural land of Rajwaha Tikri
within the period of 15 (fifteen) days. (The copy of Notice is

annexed).

It is to be informed in relation of point no. 3 that the than
action taken by the District Officer namely Shri Satya
Prakash, Supervisor of Irrigation has been retired on
31.10.2018 and the then District Officer had also not any
contact number and Shri Satya Prakash, the then District
Officer has submitted the investigation/ enquiry report, the

certified copy of the same is also annexed.

" OFFICE OF Zile dar - Viith, MURADNAGAR (GHAZIABAD),

MEERUT DIVISION, GANGA NAHAR, MEERUT



Letter No.: 236 Dated:19.09.2018

Subject: Public Information as sought by Smt. Anju Aggarwal

R/o C-16, Sector -3, Chiranjiv Vihar, Ghaziabad

Reference: Letter No. 3834 dated 12.09.2018 of Executive

Engineer and your Letter No. 662 dated 17.09.2018

ASSISTANT ENGINEER - IVth:-

It is to be informed in relation of the above that there is lying
______since about 40 years land of Maharauli of Rajwaha Tikri,
which was inspected periodically by the Senior Officials.
Presently, there is not found any encroachment/ illegal
possession on the above point, which was managed to
inspected to the Additional Engineer, Muradnagar and D.R.O
and the information of the same has already been sent to the
Senior Officials by this office. The complaint of complainant
is concerned to any builder, hospital, which is not concerned
to the Civil Authority, it is the personal problem of
complainant. The complainant has objection by the builder,
hospital, in such circumstances, she may take personally
against them. It is not appropriate and justified to trouble to

the civil authorities.

Therefore, you are requested to send the recommendation by
dismissing the application of applicant/ complainant on our

own level.™

11



_ NOTICE —

" OFFICE OF Zile dar — Vlith, MURADNAGAR (GHAZIABAD),

MEERUT DIVISION, GANGA NAHAR, MEERUT

To,

The Manager

M/s. Land Craft Developers Pvt. Ltd.
C-22, R.D.C

Rajnagar, Ghaziabad (U.P)

You are being informed by sending this notice that you have
done the following encroachment without permission of
irrigation department on the land situated nearby 27 Fasli

Rajwaha Tikri.

1. On the land of range of Rajwahe, you have surrounded

by installing the tiles by filling by soil.

2. On the land of the range of Rajwahe, you have
constructed the control room of the wires of electricity

and by installing pump.

3. By filling the soil, you have managed to construct the

road.

Therefore, whatsoever possession is done by you without

taking the permission of Encroachment Department, you

16
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are directed hereby to remove the same within the period
of 15 (fifteen) days from the date of receiving this notice, if
there is not removed the above encroachment by you, in
such circumstances, there shall be taken departmental
proceedings against you and you shall sole be responsible

for incurred expenses in the same.

Letter No. 320 Dated:18.12.2018

Sd/- (illegible)
District Officer — Vlith Muradnagar
(Ghaziabad)

Meerut Division, Ganga Nahar, Meerut

Copies to:-

1. To the Executive Engineer, Meerut for information.

2. To the Executive Assistant Engineer - IVth for

necessary information and necessary action. |

is being filed herewith and marked as ANNEXURE N0.12

That on 11.12.2020, the applicant sought the information on the
following one point by presenting the application Under Section
6 (1) of Right to Information Act, 2005 , from Public Information
Officer, Office of Executive Engineer, Meerut Division , ganga

Nahar Meerut. As under .....

13
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“Provide the evidence of width of both sides from the
middle of Tikri Rajwahe passing other side of Delhi-
Meerut Rail Road from Village — Sadarpur, Harsav via
Village - Mahrauli, Shahpur, Bamheta, District
Ghaziabad.”” | is being filed herewith and marked as

ANNEXURE NO0.13

19. That the Information received on 16/01/2021 from office of the

20.

executive engineer meerut division ganga nahar, meerut under

right to information Act,2005 vide letter NO 358/H&RT=H/STRIT,

dated 16-01-2021 as under ..........

““You are requested to kindly take the reference of above
subject referred letter, through which, it is relevant in
relation of required information under Right to Information
Act — 2005 that kindly manage to get the information of
width of Patri of Rajvahe from concerned Tehsil. " |is being

filed herewith and marked as ANNEXURE NO0.14

That the report says that Distributory Tikari ( rajBaha ) start
from 8 mile 03 furlong to 28 mile 02 furlong it means The
Distributory Tikari ( rajBaha ) 20 miles long in Ghaziabad. the
report is less than 1 mile. The District Magistrate , Ghaziabad
is hidden encroachment of roughly 19 miles which has been
done in connivance with Ghaziabad Development authority
either by private developers / Ghaziabad Development

Authority .



21.

22.

23.

24.

25.

26.

15

That in the compliance report which was present by the
Additional District Magistrate, Ghaziabad ( City ) on behalf of
the District Magistrate, Ghaziabad, on dt 09/04/2021 , the photo
graphs have been submitted of certain points where there no
encroachment.

That the photo graph submitted are taken from such a angle
that physical encroachment, by way development has been

hidden e.g..

That the photo graphs of the encroachment land of tikri
rajwaha from encroachers were pasted by the applicant in there
objection report were not called false in the compliance report
.which means that the photo graphs of the encroachment that
the applicant had posted in objection report are true.

That the as per information received when the irrigation
department does not know width of Tikri Rajwaha . then on
what basis have they said in their report that there are no

encroachments ?

That the compliance report presented by the Additional District
Magistrate ( City ) Ghaziabad , on behalf of the District

Magistrate , Ghaziabad, is Incomplete, fake & false .

That when the irrigation department is not aware of the width of
the tikri rajwaha , then on what basis are its officials saying

that there not encroachments .
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27. That The irrigation department sometimes says that there are
no encroachment, sometimes it says there are encroachment

and issued notice .

28. That the as originally prayed please appoint a

unbiased investigation agency. Or

Grounds
a) Because compliance report false and incomplete , report
prepared by Irrigation Department. The same report had
also been produced by Irrigation Department before Hon’ble

Tribunal on 17.09.2020 .

b) Because the irrigation department does not know what the

width of the Rajwaha is, and where its flow was |

c) Because names of main encroachers are firstly, Ghaziabad
Development Authority, Ghaziabad, who has constructed
road on the part of the land of Rajvaha .

d) Because photo graphs of the encroachment land of tikri
rajwaha from encroachers were pasted by the applicant in
there objection report were not called false in the

compliance report.
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e) Because photo graph submitted are taken from such a
angle that physical encroachment, by way development has

been hidden e.g..

f) Because the irrigation department sometimes says that
there are no encroachment, sometimes it says there are

encroachment and issued notice .

Prayer

i) That the as originally prayed please appoint a

unbiased investigation agency. Or

i)  Order passed / issue direction to investigation agency that
compliance the order passed by the Hon ble this Tribunal on

dt 28/11/2020 in OA 10/2020.
iii) Pass any other order (s) in favour of Petitioner as this Hon'ble

Court deems proper and fit in the interest of Justice.

Place Ghaziabad Applicant
Dated : 28/05/2021 Ved Prakash Aggarwal
( In Person)
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ANNEXURE -1

letter for compliance the order N.G.T on dt 18/11/2020

From: Ved Aggarwal (ved_sggarwal)16@yzhoo.colnt
Tis dmghai@nic.in
i Saturday, 21 Movember, 2020, 05:03 pm IST

ST,

Please find the alischimenl

kind regards.
ved prakash aggarwal
mobis No 9873084280

_I""| |E‘IIE1I' to dm.pdf
~) 265 3kf
j order on dt 19-11-2020 pdf
¢ 15654

_.ﬂ objection_pdf
s,

2 ANE
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dg YHTI IRTATA -16,9dex3, FRSiafagR, MisTamETe 201002 |

(AT o9l :ved aggarwal016@yahoo.co.in
Ao o 9873084288 |

ERT 308 fadtp  21/11/2020

4T H,
ISEIECIEIRIISEICICE
TTTETE S0 Y0 |

v : 70 I sRA fWeRer 98 ficell, & \HeT diffed / A=iiRd O A -10 /2020 d<
UBTY 3Tl g9 SISy siffg=ar , WRe ffae™, W A8 WRe U9 e g (
EXECUTIVE ENGINEER, MEERUT DIVISION, MEERUT , GANGA NAHAR MEERUT ) b BH
¥ Hon'ble MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON , HON~BLE MR.
JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER , HON'BLE DR. SATWAN SINGH
GARBYAL, EXPERT MEMBER AND HON'BLE DR. NAGIN NANDA EXPERT MEMBER . gIXT
&=t 18/11/2020 &1 UIRT 3 & IUTAT & HaeT H |

werey |

Sqd fawae arg & $H # J0 I R Sifaexe d8 fieell, 7 8" uikd
ST H 3dad BT MR far mar € 6 In view of above , we permit the
applicant to put forward the said objection to the District Magistrate ,
Ghaziabad who may look into the same and take further remedial action within
one month. * ( 1@ IFHRI & ford 70 AMAHIOT gRT UIRT MY BT AATHT BN
S 6 39 U5 & AT el  § )

M ot I Fdea € & ey <rorarer o fo Reig favrT @ waficdg o € &4 g 9
PR oA @ S gSIa dd UK gl @ AJAR RTAD] oy -9 13 fdho B
TSTITETE faeTd UIfSdRoT |, MH SHdT o Uisde fdeex of BIUe Ulsde IRl bl
TRET Td urgde fdesy ATS U9 o & gRI [elare & 3 IR AfdaHoT faar gam € | o
WPV & AQUTIAR 0 UF & A1 3dqdh MU AU Gl fb IFT A0 AMBROT &
THET TR D1 o el dR guTeret U wR @ € U9 U el dRal ¥ fF Iad
ysae fdessl @ Uoidel B Adbel Macl @ A1 €T 9 8 9@ IR Rarg favrr @
FRIST 3RAT B A IR FHeoll SSHAT S T |

JIRGITHTSI e dTordrags, Safheiaar @fear |
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ANNEXURE-2 21

TRUE TRANSLATED COPY OF APPLICATION DATED

30.01.2021 OF Ved Prakash Aqgarwal ( social worker ) SENT

TO THE STATE PUBLIC INFORMATION OFFICER, DISTRICT

MAGISTRATE , GHAZIABAD

Ved Prakash Aggarwal ( Social Worker )
16, Sector -3, Chiranjiv Vihar, Ghaziabad,

Email — ved aggarwal016@yahoo.co.in

Mob.: 9873084288/

APPLICATION UNDER SECTION 6 (1) RIGHT TO

INFORMATION ACT - 2005

Through Reqgd. Post

To,

The Public Information Officer
Office: District Magistrate, Ghaziabad,
Ghaziabad 201002 |

1. Name of Applicant - Ved Prakash Aggarwal ( social worker )

2. Full Address of Applicant: - C-16," Sector -3, Chiranjiv

Vihar, Ghaziabad

3. Details _of Sought Information:- The applicant has

sent/forwarded the objection by enclosing with the Letter to
the District Magistrate , Ghaziabad through Registered Post

and on his official email id in compliance of Order dated


mailto:ved_aggarwal016@yahoo.co.in

18.11.2020 passed by Hon’ble National Green Tribunal, New
Delhi at the time of disposing the O.A. No. 10/2020 in the
matter titled Ved Prakash Aggarwal Vs. Executive
Engineer, Meerut & Others. In relation of above objection,
it is to be informed to the applicant in relation of action taken
with evidences by District Magistrate / Other concerned

officers.

. | verify hereby that the sought information is not exempted
from the sections 8 and 9 under the provisions of Right to
Information Act — 2005 in accordance of my knowledge and
information. The sought information by me on the condition
of not concerning to your office, the above application is to
be transferred to the concerned Public Officer under the

provisions of section 6 (3) of above Act.

. Finally, it is requested that | am attaching the Postal Order
bearing no. 54F 562086 with application in accordance of

stipulated provisions of law.

Enclosures: As aboveThanking You

Yours faithfully
Sd/- (illegible)
Applicant
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ANNEXURE-3

TRUE TRANSLATED COPY OF First Appeal ON DATED

08.03.2021 from the Ved Prakash Aqgarwal ( social worker )

SENT TO First Appellant officer , office of DISTRICT

MAGISTRATE , GHAZIABAD

VED PRAKASH AGGARWAL C-16, Sector-3, Chiranjiv
(Social Worker) Vihar, Ghaziabad
Email:ved_aggarwal016@yahoo.co.in
Mob.:9873084288/twitter@gzbvikas
By Registered post Dated 08/03/2021

First Appeal Under Section 19 (1) Right to Information Act 2005,

To,

The, First Appellant officer, District Magistrate Ghaziabad,
Ghaziabad , U.P.

A: Contact details for contacting the appellant :-

1. Name of Applicant Ved Prakash Aggarwal (Social

Worker)

2. Address, Mobile No. | C-16, Sector-3, ChiranjivVihar,

& Email address Ghaziabad -201002

Mobile No.: 9873084288

B: Details of First Appeal:

1. Details of State | State Public information

Public information | officer, office of District

24



officer. Magistrate, Ghaziabad.

2. Period for  which| 30 days.

information is sought.

. Thirty days completion date after : 01/03/2021|

dispatching the application

4. Decision receipt Date :  No decision received |

5. Description of Information sought. : Attached my photo copy of

the my original application.

. Reason of the appeal. : No information received.

Enclosures:

photo copy of the original application.

Thanking You

Yours faithfully
Sd/- (illegible)
Appellant

25



26

€ UhIIT AT H1-16, Hevs, rsiafier, mimes 201002 |

GRIEGED #0%9 :ved_aggarwal016@vyahoo.co.in
© i Ao 9873084288 |

2T qoil S f@=rF 08/03//2021

i 1 a0 0 R 0 e o s e 1 O 3 B o R
ardteira STy @ TR Her A |

Far #,
TeH e AR,
wraTan el mivame | mfbgeEe 201002 90 WO

T § wad gy A

1. andremeft =1 Jm T W HUATS (A T
2. andremei & T ;916 Faew 3, el faem, mhmams
201002 90 W0 | A0 70 9873084288

W W WU W faae

1. ¥4 @ Yo dwrd o fewm anten Rreierd i
2. ¥l Frae fod g=e =l r30 &= | =
3. aEEA UiET we & & d 2

=1 & @ fed :01/03/2021 |
4. Fota w29 21 felt T i Pt g o gam |
5. st ard wEem @ : AV e miEs @t wrn wiy wee # |
6. WA T T : W g W e g |

AT

Hel #AeH B uT uf |

—

LR [
thﬁ?‘h 047
B AFS A

B S0TRY aiin ¢ T WY ST (W e )

Cegiml e L'.II_.-".-Il.'\-‘ Al e Ild-‘l'h'
TorPRTHAR ARtr g AieiTaa

| PEAIIERAR Binrieoas
ga- Hg 5T i |
SErllorame, J00r ey e
Wizl i .
TOSEATL 1.5 M8E1 a9 | u

Al i ey

fo gfger @ faan |



27

15/03/2021 Track Consignment
%
(s} Sign In Register
ANNEXURE-4 v & a3 ®8 & a
it ng
_You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number
—
RU031537593IN |
Article Type Delivery Location Delivery Confirmed On
Registered Letter Kavi Nagar SO 12/03/2021 17:11:07

Event Details For : RU031537593IN
_ Current Status : Item Delivery Confirmed

Date Time Office

12/03/2021 17:11:07 Kavi Nagar SO
12/03/2021 11:54:32 Kavi Nagar SO
12/03/2021 10:18:43 Kavi Nagar SO
11/03/2021 10:02:25 Ghaziabad Ma RMS TMO
11/03/2021 01.03:17 Ghaziabad Ma RMSTMO
11/03/2021 00:57:23 Ghaziabad CSO L1R
11/03/2021 00:36:44 Ghaziabad CSO L1R
1070372021 19:37:00 Ghaziabad CSO L1R

Home
About Us
Forms
Opportunities
Holidays
Feedback
Right To Information

Tenders India
Related sites
Website Policies
Contact Us
Emplovee Corner

Event
ltem Delivery Confirmed
Qut for Delivery
Item Received
- {tem Dispatched
ltem Received
ltem Dispatched
ltem Bagged

Item Received



&
<

(FHTSTHAY) golr : ved_aggarwal016@yahoo.co.in ¢
Hio 5o 9873084288 |
guilo TF fe=ire 10/03//2021
War ¥,
fenferer Mg w@iey
miSramETE o ¥, TR -1

m:mmsﬁam,ﬁﬁh@mﬁamﬁaﬁaw/u/zozo 0-A
m100fzohmmmmm,m%ﬂmmm
B UG D Hay F |

"eiey |

S e o o @ srurem B ey ¥ andes BR1 ool 9 @ R
21/11/2020 IR IF B WY HO : Ao W R sfiaRyr , Reh grr uRa ety
Mﬁmmmmmmmqavﬁ%mmm

‘Mzﬁaa&ﬂw,ﬁﬁﬂ%mmmmﬁmmmmﬁwm

%m&ﬁaﬁmwﬁswg@wsﬁam,#ﬁﬁﬂmmﬁﬁmmm
5 Y P AR A AT 4 9 @ WY diq W B araeE A wmo sy wRa
SRRor, 5§ Reeht gt TRe s 1 g w8 gon & |

mwﬁmﬁ%%moaﬁmmwﬁamwmwmmmm
BY |
D

1. BRI 9fY g ¥ ofte ux R 5G9 Ho 2 &

2. w0 U BT aifdraver , 7 fiweh g wike sy Rt f5 99 50 34 &

3. OBJECTION filed by Applicant Before Hon'ble NGT U 50 5 ¥ o%% 21 7% 2

Applicant
@467» - gy
e 05/03/2021 T gow FIAE (TS ¥4 )
. orafeeiaer @ifRar |
=~ 9\ C‘l >
g |
-~ T — e T, ‘_

E o "‘(;
REMOTE 1ETSM o

SHAGTRT Magan 429 3

28




29

1l 10202 Yahoo Wail - 2nd reminder for compiance of order passed by Be Hon' big Masonad green irbunal rew deku in Oa 10 of 2020
: —= ANNEXURE-5
i 2nd reminder for compliance of order passed by the Hon'ble National green tribunal new

1l delhi In Oa 10 of 2020

From. Ved Aggarwal (ved_aggarwal016@yahoo.coin)
Tor  dmgha@nicin
Date: Saturday, 10 Apnl 2021, 1145 anv ST

Sir,

pleass find the attachment.

kind rogards.
ved prekash sgganval
okl no 9873084288

M 2nd reminder pdf
=~ M asma
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ANNEXURE-6 33

TRUE TRANSLATED COPY OF 2" appeal DATED 10.05.2021

OF Ved Prakash Aqgarwal ( social worker ) SENT TO THE

STATE INFORMATION Commission , LUCKNOW

VED PRAKASH AGGARWAL C-16, Sector-3, Chiranjiv

(Social Worker) Vihar, Ghaziabad
Email:ved_aggarwal016@yahoo.co.in
Mob.:9873084288/twitter@gzbvikas

Second Appeal Under Section 19 (3) Right to Information Act

To, Dated 10/05/2021

State Information Commission U.P.
RTI Bhawan, 7/7 vibhuti Khand , gomati Nagar , Lucknow 226010 u.P.

A: Necessary Details for Contacting to Appellant:

1. Name of Applicant | VedPrakashAggarwal (Social

Worker)

2. Address, Mobile | C-16, Sector-3, ChiranjivVihar,
No. & Email | Ghaziabad -201002

address ,
Mobile No.: 9873084288

B: Details of Second Appeal:

1. Name & Address of | Name: Not known.

First Appellant Officer | _. _ ,
First Appellant officer, office of

District Magistrate, Ghaziabad.

2. Details of Concerned | Name: Not known., office of
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State Public

Information Officer

District Magistrate, Ghaziabad.

Date submitted the Application

30/01/2021

Date on which, 30 Days

completed: 01.03.2021

3. Details of Filed
Appeal under section
19 (1) of Act before

First Appellant Officer

1.Filed the First Appeal
before first appellant
Officer, on Dated

08/03/2021

4. Copy of Appeal or
Copy of Order (if any,

attach)

Attached Copy of first appeal ,
no any order received passed

by the first appellant authority .

5. If the appeal is being
filed after limitation
period, in such
circumstances, cause

of delay.

The appeal is being presented

within limitation period.

6. Grounds of Appeal

Appellant did not get any
reply/response within
stipulated limitation period
aggrieved appellant from the
state public information officer,
off District Magistrate,
Ghaziabad ,The applicant made

the first appeal before the First
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Appellant Officer  under
Section 19 (1 )of the Act. By
the Registered Post , but no
order was received from the
First Appellant Officer.

The appellant should be upset
with the above both officers,
submitting an 2nd appeal under
section 19 (3 ) before the

Commission.

7. Prayer

Relief

or

sought

1. Give the directions to
concerned Information
Officer to provide

information.

2. Impose the penalty
under the provisions of
section 20 of Right to
Information Act, 2005 on
the concerned

Information Officer for

not providing
information.
3. Award the

compensation to the
applicant under the

provisions of section 19
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(8) (B) of above Act.

8. Enclosed Documents. 1. Copy of original

application.

2. Copy of the First Appeal

VERIFICATION:-

I, VedPrakashAggarwal (Social Worker) S/o Late ShriRagubarDayal
R/o C-16, Sector -3, ChiranjiVihar, Ghaziabad hereby declare that |
have not presented any Second Appeal against order in question and in
accordance of my best knowledge and belief the details provided in the
Second Appeal are true and correct and nothing relevant fact

concealed therein.

Place: Ghaziabad
Date: 10.05.2021
Signatures of Appellant
Sd/- (eligible)
Ved Prakash Aggarwal (Social Worker)
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DISTRICT MAGISTRATE  OFFICE GHAZIABAD
Letter No :- ||44 /ST-ADM(City)/2021 Dated A9-04-2021

To,
The Registrar,
The Nationa] Green Tribunal,
Principal Bench,
MNew Delhi,
E-mail- judicial-ngi@gov.in & gl Alling/@gmail. com
Sub: Compliance report in_compliance to order passed by Hon'ble
T, New De 1 n matter of O.A. No. 10/2020
Ved Prakash Aggrawal Versus Executive Engineer, Meerut
Division, Gang Naha, Meerut. & Ors.
Sir,

With reference 1o the above subject mentioned above, in compliance to
the order passed by Hon"ble Mational Green Tribunal, New Delhi on dated 18.11.2020
in matter of OA No. 102020, Ved Prakash Aggrawal Versus Execullve Engineer, Meerut
Division, Gang Maha, Meerut. & Ors , the compliance report is submitted for your kind
perusal and necessary action please,

Yours Sincerely

“

Additional District Magistrate (City)

Ghaziabad
Pl

Copy to:
|- District Magisirate, Ghaziabad .
2- Standing Counsel. Hon'ble Nationnl Green Tribunal on behall on District
Administration, Ghaziabad for perusal and necessary action.

Additional District Magistrate (City)
Ghaziabad .
& e

40



41

e e —— e

T

Fe wmrﬁa‘e@m}. ToTETE |

wiE 590/ vwedio-qodiowfd) /2021 Rt |5 Wi, 2024
o R (mr),
Mg |

Reg- w0 e eRa s o Red & iy oftm/FeriRa oa-10 2000 ¥ vem
FyaE wEm SR afi e ave oM TR Ao 7 a3 REw e-11-2020 @
s ey & arueH @ e )

HEIEY

Taa e T Refed, o @ oo w4/ omde-wdlomolfRE) /2001
Rt os-01-2021 o ol w9 o o o, Rt o wefte Rt ofteem, 7 Reel g
feammdi= are wem 10,/2020 32 W SR T iR gohfhE, e i, T T G
A R 18—11—z00 %) arde wft o wifirmnl G W eRt @ P we 6
w4, ford o 1§ afted g RreRwd ween o it e sk @ o A
0 w0 3517 R 26-11-2000 Frfo & Rrema @ Frame @R g8 s/ ST
e @ Pdw B om 4, woow # aiwwned @ aren R 0-12-2000 WEED W
#1 il o), R w@ien g ameeRer il o e o afewfan W s
Preme =8 R 9@ & o 4 sTm TR @ & m Wil BN TR
v fain RAie 212000 0o wodedle g wfn anw B e-1-ao 9
o WA I W0 TRSI0Ei0 B WA STE @ e e Bl aFaTe SN Y E
A vs v @ i s § sywe o iy Pl R o

9F % woy § agoRt gW @ OE0 87 /teoci-weornold) S0
pe-01-2021 T T Wi o Wi g g v/ ek e 21-n-2000 W@ A0
wodiode gw1 aRa WRW fEEE se-1-2020 @ eraul wWer @R W0 WSS B ARG
ST T e T gl NI A U w R O W @ e e § S w1
¥ Pftm R v o, Wi g orleed o roshiodlo, 7% Rwed @ TfE@ St e

Fe 3 wm A oo afven, fNE WV PN TR, RS §W WA W 1397 /AR /
wodiodls B 09-0-2021 & aFTwE 4 RN GUR WX At @ b W R W N Ee
T ErEn #) B i agww wEa i e w8

ﬂ%%ﬁ

12

B¥ufh



42

=gy p—

—

Tws,
wiftrem=ft afirersr
#AIT WU oM WET,
e

e,

amae Renfererd, (o)
Jﬂ'ﬂﬁn’m. ferer Fvenfersrht,
onforaTETE | '

UHiE—- 139% fAvsinier Esositodto, fareries: ﬂ"—ns-zozt

o g gRa st od Rell & ower sfEa S atovo-1o0,
zn:nﬁwp:mmmmhmﬁaﬁmﬂ.;ﬁﬁmmnm.nﬁz
T aem B 1e.11.2020 m wfte ander @ aEmremr o wwEeg 8

o
k- amumr s 21 owofonofonse () Ree 27.01.2021

ofirn

Wrmmam wo Tmochtodlo ® N A3 @ mw F e e od ofewmee Rera
witrrrn, anfornere zrm wemm Rrfterr fsem orm B 3owr B e 9 snome meEn R
ﬁmﬁﬂmmﬁgﬁimaﬂtﬁmﬂmm#a

Wﬁiiﬁmﬂwﬁmﬁmnﬂm.mmsﬁﬁmmﬂw
fmr o s vz s = Rwier S o 29

4~ Fordler spmE=r, [UE T AEL, HIS|
5- == fies, f9s wvs o SET, WE

arferemt sfra=a
IS TWUE TN B,
P e ™ e

L L0 [T



43

T

ey

Al

e,

sifgyemft afra=m
e =S T Tew,

i
e, I
V.é: WH%N%N&WI
TS |

THTE—- AgisieEt maosfodto, Ferarias: -03=-2021
o

wro el ERm afinerr ad Reelt @ werer o Prewie aftogo-1o,
2020 VETEMY IMEEr weer advemel s, des mwE ol @Ew, Wi
¥ amn Bebw 18012020 o Wfte adw @ areporenr @ s 9

wehi- s wwie 211 rEo@owofonEo &) Rafes 27.01.2021

wErET,

susie wwe w=lin uw o smeives meA off wm o) I Ruaw
ft dewwe FwOE B wewE Swlt ur widte faesv Svmmiue,  srewmmer e
Uhrm od wiflle Rresy coftouw @ wefty Rhend Resmer & o ur afrmerr o
Rreraa 7m0 cwosfiodlo o 3 A @ war @ Ried R v mPeroe Rors
urfenmzer, midtamae g dgew Pdemr foar oer R Zew © ww § sroom wmenm B
fs o= 9 gom et ue o afEmwer W * Rl Sidamee wer B

sy @ sfafow @ aw ot st warew B s oegr anRnerare 9 G
fawmm = 22.82 FTew sfr o frere ofteeon, omtenane o EwTeTw o
wErw watier A 2 R v freme wiinesr, onfrerars @i sdinster Tomit o
Rorg femr oft ofer o7 v = fefer R omm 2

fve W|vsE IO wWeL, A ATE WUs I TET
s
MEEE s wﬁ%
zlhﬂmr-gné Htagflens-gerd
ATE o5 IO wed, AT WS TUE SOm WY, AIS
o e O 2

O PLIr20 rw o ; -9,



44

=3z 02 2=

nﬁﬁﬁﬁﬁﬁtﬁﬁﬁaﬁaﬁaﬁﬁhw%wﬁ@méﬁ
1- mmmﬁﬁ@?ﬁmmﬁmﬁm:

o arfEremst =ifererean, onferamare Rt wrieEEr, ml
a- HEES NTHIEAT- of, Fwe wus otm =BT, IS

4- e HIE=IR, wUE IO TEL, Aol
5— e TEifas, fws @us Sion wEL, HIS| /
rferemat sifiersr

IS TUS TN B,
HIO

DAL 1201 Sesw does ok



45

ht?._n_._prm_..ﬂﬂ__.b EEEEE . . /F
i L T TR T LT Bl T dialy

g 4 uﬁﬂmlﬁsﬁ weabiediog  plinoseige ol
o g N ST s o
Flegy (B % JREBE 2

o ez - 20| zaz
9 . hz, 820 heselAll apnilbiio]
Nu2z/b2.R2 2ifl459°82 2pPN3I327
swd joulioad

sz2lll 15 mm_%-ﬁ Sl
cozldgiza apnyizan
.‘T.__._._E__...l.__m,n...h

IRe IR iagn
L ﬁ._.hh-.._ g | 1] AT _.n.._
Snr ._...—_._._..-n —.ﬁ.__.m.__..ﬂlﬂ F Hjhmr._w

. .-. ﬂ_.-.._-d.qhhhuuu“_E -ln—d. EH._.l m_n-.

Oty ‘2310 llple SE Dhie-telle Itb Snbr




46

A 712,82,
__...H if .ﬂ.ﬂﬂ.__ __.UW l-.__ﬂﬂ.._...
sw.d

Qs 2is liple SB OMp-kelle Ib Spm

L]

AEp P sbili Weld Piis i b TE R .
ETTAPT AETY " |k Ay Rk D .
W (bbbl ikl b il L) b -t e i

EREBE HA |7 2)ih OLEEY Off 0% & JBER B

gpniibitas
2213 1309:]




a7




ANNEXURE-8 48

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 10/2020
(With report dated 17.09.2020)
Ved Prakash Aggrawal Applicant
Versus
Executive Engineer, Meerut Division, Gang Nahar,

Meerut. & Ors. Respondent

Date of hearing: 18.11.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Ved Prakash Aggrawal, in person
ORDER
1. Grievance in this application is that no action is being taken

against encroachment of Tikri Rajvaha Bhola Jhal, (drain) joining Dasna
drain in district Ghaziabad. M/s Landcraft Developers Pvt. Ltd has
developed the housing township and M/s Columbia Asia Hospital has set
up a hospital by way of encroachment. There is also encroachment by

Ghaziabad Development Authority.

2. Vide order dated 22.01.2020, the Tribunal sought an action taken
report from the Executive Engineer, Meerut Division (Gang Nahar),
Meerut and the District Magistrate, Ghaziabad. Accordingly, the District
Magistrate, Ghaziabad has filed an action taken report on 17.09.2020,

annexing an inspection report as follows:

«
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“1. The temporary hoarding imposed by M/s Land Craft Developers
Pvt. Ltd. in the land of the irrigation Department on Tikri
distributary has been removed. There is no illegal occupation of the
land of the irrigation department. Photo is attached.
2. A temporary tin was placed on the Tikri distributary by ATS
Grand realtors Puvt. Ltd. It has been removed from the spot. There is
no occupation of the land of the irrigation department. Photo is
attached.
3. The temporary wooden kiosk that was placed in front of the M/ s.
Columbia Asia Hospital on the land of the irrigation department on
Tikri distributary has been removed from the spot. There is no
encroachment on the concerned irrigation department land (Tikri
Distributary). Photo is attached.”
3. However, the applicant has filed objections on 13.11.2020 to the
effect that the Ghaziabad Development Authority (GDA) is still

encroaching the drain in question as shown by the photographs annexed

to the said objections.

4. In view of above, we permit the applicant to put forward the said
objections to the District Magistrate, Ghaziabad who may look into the

same and take further remedial action within one month.

The application is disposed of.

A copy of this order be forwarded to the District Magistrate,

Ghaziabad by e-mail for compliance.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. S.S. Garbyal, EM

Dr. Nagin Nanda, EM
November 18, 2020
Original Application No. 10/2020
DV
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ANNEXURE-9

TRUE TRANSLATED COPY OF APPLICATION DATED

10.12.2018 OF ANJU AGGARWAL SENT TO THE PUBLIC

INFORMATION OFFICER, MEERUT

ANJU AGGARAL C-16, Sector -3, Chiranjiv Vihar,

Ghaziabad, Email — ved aggarwal016@yahoo.co.in

Mob.: 9873084288/ twitter@gzbvikas

APPLICATION UNDER SECTION 6 (1) RIGHT TO

INFORMATION ACT — 2005 Through Reqgd. Post

To, The Public Information Officer

Office: Executive Engineer,
Meerut Division Ganga Nahar Meerut

Meerut — 250001 (U.P.)

1. Name of Applicant .- Anju Aggarwal

2. Full Address of Applicant: - C-16, Sector -3, Chiranjiv

Vihar, Ghaziabad

3. Details of sought information:- Give the following information

related to rajbaha .....

1. It is mentioned in the Letter No. 4447/MKGNM)/Public
Information dated 30.10.2018 received at the part of
applicant that in accordance of enquiry/ investigation
report of Assistant Engineer, the land at X both places

of Rajvaha Tikari is lying vacated. Kindly provide the


mailto:ved_aggarwal016@yahoo.co.in
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certified copy of enquiry / investigation report of

Assistant Engineer to the applicant.

2.1t is mentioned in the received Letter No.
4447/MKGNM/Public Information dated 30.10.2018 at
the part of applicant that it has been issued non-
objection certificate in relation of construction of Puliya
(small passing bridge). Kindly provide the certified
copy of above Non-Objection Certificate to the

applicant.

| verify hereby that the sought information is not exempted from
the sections 8 and 9 under the provisions of Right to
Information Act — 2005 in accordance of my knowledge and
information. The sought information by me on the condition of
not concerning to your office, the above application is to be
transferred to the concerned Public Officer under the provisions

of section 6 (3) of above Act.

4.Finally, it is requested that | am attaching the Postal Order
bearing no. 45F 871390 with application in accordance of

stipulated provisions of law.

Enclosures: As above Thanking You

Yours faithfully
Sd/- (illegible)
Applicant
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ANNEXURE-10

TRUE TRANSLATED COPY OF REPLY DATED 11.01.2019 FOR

PROVIDING THE INFORMATION UNDER RIGHT TO

INFORMATION ACT, 2005

“Through Reqd. Post”

Right to Information Act — 2005

Letter No.:148/MDGN/Public Information Dated: 11.01.2019

Subject: Regarding to Provide the Information Sought under

Right to Information Act — 2005

Reference: Your Letter No. NIL dated 10.12.2018

To,

Smt. Anju Aggarwal,
R/o C-16, Sector -3
Chiranjiv Vihar, Ghaziabad

Your reference letter regarding the above, which has been
received in this office on 15/12/2014, Following are the points of

order of information desired by the Right to Information Act-2005,
Point NO 1:- Photocopy enclosed |

Point NO 2:- Photocopy enclosed |

Enclosure: As above

Sd/- (illegible)
Executive Engineer
Meerut Division, Gang Nahar

Meerut

53
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Subject : In connection with the Encroachment by the private
builder Landcraft and and Private Hospital Columbia
Asia on Rajbaha Tikri, which passes through the village
Bamheta Mehrauli.

Ref:- your letter no 725 dated 6.8.2018 and 610 dated 24-07-2018

Executive Engineer , Meerut Division ganga Nahar Meerut

It was managed to conduct the inspection of above subject
referred letter through Zile dar , Muradnagar. The Zile Dar has
informed through his report after conducting the enquiry that in
accordance of contention of complainant namely Smt. Anju
Aggarwal, the Builder has declared useless to Rajvaha Tikri and
on the same, it has been declared the regions L.OG. P.P.G.
CR.E.EN in the map/drawing and in accordance of my personal
inspection of spot, it has not been planted any plant on the above
useless land. Rajvaha Tikari is lying useless more than about 30
years in the situation of potholed land. Colombia, Asia Pwvt.
Hospital has not done any kind of encroachment on Rajvaha
Tikari. The complainant is demanding to change/amend rule- sub
rules of utility of land in relation of conserve the utility of land of
Rajvaha, which is concerned to the Office of Mines and Minerals.
It is also relevant to mention at this stage that the case of transfer
the useless land of Villages Mahrauli and Bamheta to Ghaziabad
Development Authority is pending at State Level. The Private
Hospital Colombia Asia has not encroached/ possessed illegally

on the land of Rajvaha Tikri situated in Village — Bamheta, due to
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this reason, it has not taken any departmental action against both
of them. Therefore, the alleged allegations are false and

baseless. It is recommended to dismiss the complaint.

Sd/- (illegible)
Assistance engineer —iv

Meerut Division Gang Nahar Meerut



56

i (U QA e, B || -01-2019
R g @ iR SfEeEE-2005 3 yela gEe I B B

wegeE H1
b e TR FEm g, RS 10-12-2018
ﬂﬂfﬁ&ﬁ_ﬂﬂﬁﬁiﬂﬁ#—l_ﬁ,_wﬂa.mm DUERICIEE
S — R B L st & Rae

S

L 15-1z-znraﬁmwi.mwmmﬁmmﬁ:ﬁm—znasﬁmﬂa
aﬁmaﬂiﬁﬁgm@mﬁiﬂmﬁz- ]
faeg do 1 sl e |

feg W0 2 EEiG HeRal

B
Mﬁ

o\

=
- i



57

r "

G‘:q-g aﬁ;;'gﬁgcfﬁ ?zmﬁzf% :‘_\'—l;f?- 2=l oy {l-::i"_T;?b':.urT’- ]
_ Fadren B T 7 ool (ST
o vt s | SRR I S = o
. e s B, e Hﬂ#ﬂﬂiﬂ-% -‘,‘.Sfﬁ ;?‘H’W ;ﬁ_?maa{
210 T SRy FEEN ST TS ¥e T Iy
¥ L.06. PP6.cREE N.3r5) S T T E *"‘*?;?""’?'
o B o 8o R Ve
& s E HﬂMWW%yﬁﬁaa
o ol el h Rraivos wee L3TE | Srabern S
ST ST AR S Fesrare o v ong, Sk o sk
ST e & Eﬁﬂ :;%ﬁim;ﬂﬁr«ﬁﬁf
= T, Ve Rty g B £EETRT
- o 7 }Emﬁﬂﬁz ﬁw@lﬂ?w‘ﬁﬂﬁﬁmﬂfifﬁﬂﬂiﬁ?ﬁ
e R ) Lo, ﬂ:;t oS
 onTaTg R R 2t | @y é?g Eﬁ;&a«q& 'ﬁ%ﬁwﬁ*ﬁ
ﬂ ﬁmﬂ%ﬁ Gﬁﬁﬁw.ﬁrﬁriﬂ ! T
§n ; : ;
r. m\ﬂﬁ x,ﬁ" g pm @mu%% i ahEw il :Er-e_a:%ﬁiﬁ
g (] &% ghadk T Sy ey §7-ic BFEL-3

m ety AR o7 e




i

ANNEXURE-11 .. 58

TRUE TRANSLA:ow wurfY OF APPLICATION DATED

24.11.2018 OF ANJU AGGARWAL SENT TO THE PUBLIC

INFORMATION OFFICER, MEERUT

ANJU AGGARAL C-16, Sector -3, Chiranjiv Vihar,

Ghaziabad, Email - ved aggarwal016@yahoo.co.in

Mob.: 9873084288/ twitter@gzbvikas

APPLICATION UNDER_SECTION 6 (1) RIGHT TO

INFORMATION ACT — 2005

Through Regd. Post

To,

The Public Information Officer

Office: Executive Engineer,

Meerut Division Gari_ga Nahar Meerut
Meerut ~ 250001 (U.P.)

1. Name of Applicant .- Anju Aggarwal

2. Full Address of Applicant: - C-16, Sector -3, Chiranjiv

Vihar, Ghaziabad

3. Details ‘of sought information:- It is came to know by the
received letter no. 4723/MDGN/Public Information dated
17.11.2018 that the District Officer, Muradnagar
concerned to Tikri Rajwahe, the District Officer is required

to provide the certified copy of the same to the applicant

and it is enclosed with this letter the complete details of

.%6}7'2:’




name and designation and mobile number of District

Officer, Muradnagar with this letter.

Provide the certified copy of presented report by mentioned

in the point no. 3 by District Officer, Muradnagar.

The certified copy of remarks/ order on the original record
file by the concerned ofﬁce;' in the above case is to be
provided to the applicant and also prdvide the complete
details of name, designation and mobile number of .officer

affixed/ put remarks/ order to the applicant.

| verify hereby that the sought information is not exempted
from the sectiohs 8 and 9 under the provisions of-Right to
Information Act — 2005 in accordance of my knoWiédge and
information. The sought information by me on the condition
of not concerning tb your office, the above application is to
be transferred to the concerned Public Officer under the

provisions of section 6 (3) of above Act.

4. Finally, it is requested that | am attaching the Postal
Order bearing no. 45F 871258 with application in

accordance of stipulated provisions of law.
EY

Enclosures: As a-bove
Thanking You

Yours faithfully
Sd/- (illegible)
Applicant

ﬂéa.@’?*?»‘f
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ANNEXURE-12 ‘: ‘.;' 61

TRUE TRANSLATED COPY OF REPLY DATED 02.01.2019

FOR PROVIDING THE INFORMATION UNDER RIGHT TO

INFORMATION ACT, 2005

“Through Regd. Post”

Right to Infprmation Act — 2005

Letter No.:07/MDGN/Public Information Dated: 02.01.2019

Subject: Regarding to Provide the Information égmht
under Right to Information Act — 2005

Reference: Your Letter No. NIL dated 24.11.2018

To,

Smt. Anju Aggarwal,

R/o C-16, Sector -3
Chiranjiv Vihar, Ghaziabad

Kindly take the reference of your above subjected letter,
through which, you sought to provide the information under
Right to Information Act — 2005. In the sequence of sought
information by yoﬁ, the photocopies of received reports from
Assistant Engiheer - WVih, Meerut Divisidn, Gang Nahar,

Meerut is sent you by enclosing with this letter.
Enclosuré: As above

Sd/- (illegible)
Executive Engineer
Meerut Division, Gang Nahar

Meerut

Aemar
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TRUE TRANSLATED COPY OF REPORT DATED 24.12.2018

SENT_BY THE OFFICE_OF ASSISTANT ENGINEER —iVth,

MEERU DIVISION, GANG NAHAR, MEERUT

OFFICE OF THE ASSISTANT ENGINEER -IVth, MEERUT

DIVISION, GANG NAHAR, MEERUT
Letter No. 897/Public Information Dated:24.12.2018

Subiject:- Reqardinq to Provide the sought information to

Smt. Anju_Aggarwal R/o C-16, Sector -3, Chiranjiv_ Vihar,

District — Ghaziabad under Right to Information Act — 2005

Reference:- Your Letter Nos. 4910 dated 04.12.2018 and

5003 dated 11.12.2018, 5057 dated 17.12.2018 and 5059

dated 17.12.2018

EXECUTIVE ENGINEER. MEERUT DIVISION. GANGA
NAHAR, MEERUT |

With referénce of-above referred subjected letter, there was
managed to conduct the investigation/ enquiry again thrﬁugh
District Officer, Muradnagar. On 13.12.2018, the District Officer,
Muradnagar éonc;lucted local investigation/ enquiry and issued
the nc;ticg in his own voice to remove/ vacate thé encroachment

from the agricultural land of Rajwaha Tikri within the period of

15 (fifteen) days. (The copy of Notice is annexed).

5}416)‘“07)/
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It is to be informed in relation of point no. 3 that the than. action |
taken by the District Officer namely Shri Satya Prékash,
Supervisor of Irrigation has been retired on 31.10.2018 and the
then District Officer had also not aﬁy contact number and Shri
Satya Prakash, the then District Officer has submitted the
investigation/ enquiry report, the certified copy of the same is

also annexed.

Therefore, the report is prepared on the ground of bistrict
Officer, Muradnagar and being sent for necessary information

and action.

Sd/- (illegible)
Assistant Engineer - [Vth
Meerut Division, Ganga Nahar

Meerut

Ann 37
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TRUE TRANSLATED COPY OF REPORT DATED 19.09.2018

SENT TO THE ASSISTANT ENGINEER — [Vth BY DISTRICT

OFFICER —Vlith, MURADNAGAR

OFFICE OF DISTRICT OFFICER - VIiith, MURADNAGAR
(GHAZIABAD), MEERUT DIVISION, GANGA NAHAR,
MEERUT

Letter No.: 236 Dated: 19.09.2018

Subject: Public_Information _as sought by Smt.  Anju

Aggarwal R/o C-16, Sector -3, Chiranjiv Vihar, Ghaziabad

Referencé: Letter No. 3834 dated 12.09.2018 of Executive

Engineer and vour Letter No. 662 dated 17.09.2018
ASSISTANT ENGINEER — IVth:-

It is to be informed in relation of the above that there is lying
_____since about 40 yéars land of Maharauli of Rajwaha Tikri,
which was inspected periodically by the Senior Officials.
Pre;;ently, there is not found any encroachment/ illegal
possession on the above point, which was managed to
inspected to. the Additional Engineer, Muradnagar aﬁd D.RO
,and the information of the same has already been sent to the
Senior Officials by this office. The complaint of complainant is
concerned to any builder, hospital, which is not concerned to
the Civil Authority, it is the personal problem of complainant.

The complainant has objection by the builder, hospital, in such

AN~
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circumstances, she may take personally against them. It is not

appropriate and justified to trouble to the civil authorities.

Therefore, you are requested to send the recommendation by
dismissing the application of applicant/ complainant on our own

level.

Sd/- (illegible)

District Officer — VIith, Muradnagar
(Ghaziabad)

Meerut Division, Ganga Nahar

;- Meerut




TRUE TRANSLATED COPY OF NOTICE DATED 18.12.2018

SENT TO LAND CRAFT DEVELOPERS PVT. LTD. BY

DISTRICT OFFICER -Viith, MURADNAGAR

OFFICE OF DISTRICT OFFICER - Vllth, MURADNAGAR
(GHAZIABAD), MEERUT DIVISION, GANGA NAHAR,
MEERUT

To,

The Manager

M/s. Land Craft Developers Pvt. Ltd.
C-22,R.D.C

Rajnagar, Ghaziabad (U.P)

You are being informed by sending this notice that-,lty'ou have
done the following encroachment without permission of
irrigation department on the land situated nearby 27 Fasli

Rajwaha Tikri.

1. On the land of range of Rajwahe, you have surrounded by

installing the tiles by filling by soil.

2. On the land of the range of Rajwahe, you have
‘c‘onstructed the control room of the wires of electricity and

by installing pump.

3. By filling the soil, you have managed to construct the

road. %@w s
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Therefdre, whatsoever possession is done by you ﬁithout
taking the permission of Encroachment Department, you are
directed hereby to remove the same within the period of 15
(fifteen) days from the date of reéeiving this notice, if there is
not removed the above encroachment by you, in such
circumstances, there shall be taken departmental
proceedings against you and you shall sole be responsible

for incurred expenses in the same.

Letter No. 320 Dated:18.12.2018

Sd/- (illegible)
District Officer — Vlith Muradnagar
(Ghaziabad)

Meerut Division, Ganga Nahar, Meerut
Copies to:-
1. To the Executive Engineer, Meerut for information. |

2. To the Executive Assistant Engineer — IVth for necessary

information and necessary action.

| a/hﬁmﬂf
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ANNEXURE-13

TRUE TRANSLATED COPY OF APPLICATION DATED

11.12.2020 OF Ved Prakash Aggarwal ( social worker ) SENT

TO THE STATE PUBLIC INFORMATION OFFICER, Executive

Engineer Meerut Division, Ganga Nahar , Meerut.

Ved Prakash Aggarwal ( Social Worker )
16, Sector -3, Chiranjiv Vihar, Ghaziabad,

Email — ved aggarwal016@yahoo.co.in

Mob.: 9873084288/

APPLICATION UNDER SECTION 6 (1) RIGHT TO

INFORMATION ACT - 2005

Through Reqgd. Post

To,

The Public Information Officer
Office: Executive Engineer Meerut Division, Ganga Nahar, Meerut,

Meerut |
1. Name of Applicant - Ved Prakash Aggarwal ( social worker )

2. Full Address of Applicant: - C-16," Sector -3, Chiranjiv

Vihar, Ghaziabad

3. Details of Sought Information:- Provide the evidence of

width of both sides from the middle of Tikri Rajwahe passing

other side of Delhi- Meerut Rail Road from Village -

12


mailto:ved_aggarwal016@yahoo.co.in

Sadarpur, Harsav via Village — Mahrauli, Shahpur, Bamheta,
District Ghaziabad.

4. | verify hereby that the sought information is not exempted
from the sections 8 and 9 under the provisions of Right to
Information Act — 2005 in accordance of my knowledge and
information. The sought information by me on the condition
of not concerning to your office, the above application is to
be transferred to the concerned Public Officer under the

provisions of section 6 (3) of above Act.

5. Finally, it is requested that | am attaching the Postal Order
bearing no. 73 C 420665, 73 C 420666 with application in

accordance of stipulated provisions of law.

Enclosures: As aboveThanking You

Yours faithfully
Sd/- (illegible)
Applicant

/3
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ANNEXURE-14 75

TRUE TRANSLATED COPY OF REPLY DATED 16.01.2021 FOR

PROVIDING THE INFORMATION UNDER RIGHT TO

INFORMATION ACT, 2005

Sender , Through Regd. Post”
Executive Engineer ,
Meerut Division , Ganga Nahar, Meerut,

To, Shri, Ved Prakash Aggarwal, ( Social Worker )

R/o C-16, Sector -3 Chiranjiv Vihar, Ghaziabad
Letter No.:358/MDGN/Public Information Dated: 16.01.2021

Subject: Regarding to Provide the Information Sought under

Right to Information Act — 2005

Reference: Your Letter No. RTI 022 dated 11.12.2020

"You are requested to kindly take the reference of above
subject referred letter, through which, it is relevant in relation
of required information under Right to Information Act — 2005
that kindly manage to get the information of width of Patri of

Rajvahe from concerned Tehsil."”

Enclosure: As above

Sd/- (illegible)
Executive Engineer
Meerut Division, Gang Nahar

Meerut
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